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UNITED NATIONS CONVENTION ON THE LIABILITY OF 

OPERATORS OF TRANSPORT TERMINALS IN INTERNATIONAL TRADE 

THE CONTRACTING STATES: 

REAFFIRMING THEIR CONVICTION that the progressive harmonization and 

unification of international trade law, in reducing or removing legal obstacles to 

the flow of international trade, especially those affecting the developing 

countries, would significantly contribute to universal economic co-operation among 

all States on a basis of equality, equity and common interest and to the 

elimination of discrimination in international trade and, thereby, to the 

well-being of all peoples; 

CONSIDERING the problems created by the uncertainties as to the legal regime 

applicable with regard to goods in international carriage when the goods are not in 

the charge of carriers nor in the charge of cargo-owning interests but while they 

are in the charge of operators of transport terminals in international trade ; 

INTENDING to facilitate the movement of goods by establishing uniform rules 

concerning liability for loes of, damage to or delay in handing over such goods 

while they are in the charge of operators of transport terminals and are not 

covered by the laws of carriage arising out of conventions applicable to the 

various modes of transport, 

HAVE AGREED AS FOLLOWS : 

Article 1 

Definitions 

In this Convention: 

(a) "Operator of a transport terminal" (hereinafter referred to as 

"operator") means a person who, in the course of his business, undertakes to take 

in charge goods involved in international carriage in order to perform or to 



Scope of application 

(1) ThlB 

involved in 

(a) 

of 

ti 

is 

by an 

in a State Party, or 

(b) in a State Party, or 

(c) When, according to the rules of private international law, the 

port-related services are governed by the law of a State Party. 



(2) If the operator has more than one place of business» the place of business is 

that which has the closest relationship to the transport-related services as a 

whole. 

(3) If the operator does not have a place of business, reference is to be made to 

the operator
1

s habitual residence. 

Article 3' 

Period of responsibility 

The operator is responsible for the goods from the time he has taken them in 

charge until the time he has handed them over to or has placed them at the disposal 

of the person entitled to take delivery of them. 

Article 4 

(1) The operator may, and at the customer's request shall, within a reasonable 

period of time, at the option of the operator, either: 

(a) Acknowledge his receipt of the goods by signing and dating a document 

presented by the customer that identifies the goods, or 

(b) Issue a signed document identifying the goods, acknowledging his receipt 

of the goods and the date thereof, and stating their condition and quantity in so 

(2) If the operator does not act in accordance with either subparagraph (a) or (b) 

of paragraph (1), he is presumed to have received the goods in apparent good 

condition, unless he proves otherwise. No such presumption applies when the 

services performed by the operator are limited to the immediate transfer of the 

goods between means of transport. 

(3) A document referred to in paragraph (1) may be issued to any form which 

preserves a record of the information contained therein. When the customer and the 



operator have agreed to communicate electronically, a document referred to in 

paragraph (1) may be replaced by an equivalent electronic data interchange message. 

(4) The signature referred to in paragraph (1) means a handwritten signature, its 

facsimile or an equivalent authentication effected by any other means. 

Article 5 

Baals of liability 

(1) The operator is liable for loss resulting from lose of or damage to the goods, 

as well as from delay in handing over the goods, if the occurrence which caused the 

loss, damage or delay took place during the period of the operator's responsibility 

for the goods as defined in article 3, unless he proves that he, hie servants or 

agents or other persons of whose services the operator makes use for the 

performance of the transport-related services took all measures that could 

reasonably be required to avoid the occurrence and its consequences. 

(2) Where a failure on the part of the operator, hie servants or agents or other 

persons of whose services the operator makes use for the performance of the 

transport-related services to take the measures referred to in paragraph (1) 

combines with another cause to produce lose, damage or delay, the operator is 

liable only to the extent that the loss resulting from such lose, damage or delay 

is attributable to that failure, provided that the operator proves the amount of 

the loss not attributable thereto. 

(3) Delay in handing over the goods occurs when the operator fails to hand them 

over to or place them at the disposal of a person entitled to take delivery of them 

within the time expressly agreed upon or, in the absence of such agreement, within 

a reasonable time after receiving a request for the goods by such person. 

(A) If the operator fails to hand over the goods to or place them at the disposal 

of a person entitled to take delivery of them within a period of 30 consecutive 

days after the date expressly agreed upon or, in the absence of such agreement, 

within a period of 30 consecutive days after receiving a request for the goods by 

such person, a person entitled to make a claim for the loss of the goods may treat 

them as lost. 



A r l e l e 6 

Limits of liability 

(1) (a) The liability of the operator for loss resulting from lose of or damage 

to goods according to the provisions of article 5 is limited to an amount not 

exceeding 8.33 units of account per kilogram of gross weight of the goods lost or 

(b) However, if the goods are handed over to the operator immediately after 

carriage by sea or by inland waterways, or if the goods are handed over, or are to 

be handed over, by him for such carriage, the liability of the operator for loss 

resulting from loss of or damage to goods according to the provisions of article 5 

is limited to an amount not exceeding 2.75 units of account per kilogram of gross 

weight of the goods lost or damaged. For the purposes of this paragraph, carriage 

by sea or by inland waterways includes pick-up and delivery within a port. 

(c) When the lose of or damage to a part of the goods affects the value of 

another part of the goods, the total weight of the lost or damaged goods and of the 

goods whose value is affected shall be taken into consideration in determining the 

limit of liability. 

(2) The liability of the operator for delay in handing over the goods according to 

the provisions of article 5 is limited to an amount equivalent to two and a half 

times the chargea payable to the operator for hie services in respect of the goods 

delayed, but not exceeding the total of such charges in respect of the consignment 

of which the goods were a part. 

(3) In no case shall the aggregate liability of the operator under both 

paragraph (1) for total loss of the goods in respect of which such liability was 

(4) The operator may agree to limits of liability exceeding those provided for in 

paragraphs (1), (2) and (3). 



A r c e l e
 1 

Application to non-contractual claims 

(1) The defences and limits of liability provided for in this Convention apply in 

any action against the operator in respect of loss of or damage to the goods, as 

well as delay in handing over the goods, whether the action is founded in contract, 

in tort or otherwise. 

(2) If such an action is brought against & servant or agent of the operator, or 

he acted within the scope of his employment or engagement by the operator, Is 

entitled to avail himself of the defences and limits of liability which the 

operator is entitled to invoke under this Convention. 

(3) Except as provided in article 8, the aggregate of the amounts recoverable from 

the operator and from any servant, agent or person referred to in the preceding 

paragraph shall not exceed the limits of liability provided for in this Convention. 

Article 8 

Losв of right to limit liability 

(1) The operator is not entitled to the benefit of the limitation of liability 

provided for in article 6 if It is proved that the loss, damage or delay resulted 

from an act or omission of the operator himself or his servants or agents done with 

the intent to cause such loss, damage or delay, or recklessly and with knowledge 

that such loss, damage or delay would probably result. 

(2) Notwithstanding the provision of paragraph (2) of article 7, a servant or 

agent of the operator or another person of whose services the operator makes use 

for the performance of the transport-related services is not entitled to the 

benefit of the limitation of liability provided for in article 6 if it la proved 

that the loss, damage or delay resulted from an act or omission of such servant, 

agent or person done with the intent to cause such loss, damage or delay, or 

recklessly and with knowledge that such loas, damage or delay would probably result. 



Article 9 

îlicable 

by him in taking 

ho failed to meet 

to inform him of the 

ter of the 

(2) The operator la not entitled to retain the goods if a sufficient guarantee for 

accepted third party or with an official institution in the State where the 

operator has hie place of business. 



(3) In order to obtain the amount necessary to satisfy M s claim, l 

entitled, to the extent permitted by the law of the State where the 

1, to sell all or part of the goods over which he has exercised the right of 

for in this article. This right to sell does not apply to 

!, pallets or similar articles of transport or packaging which are owned 

by a party other than the carrier or the shipper and which are clearly marked as 

la respect of claims by the operator for the cost of 

of or impri ts to the containers, pallets or similar articles of 

)rt or 

of the sale in excess of the sums due to the 

of the sale. The right of sale shall in all о 

in accordance with the law of the State where the 

Article 11 

of loss, damase or 

to 

delivery of them, the handing over is 

of the goods as described in the 

to paragraph (l)(b) of article 4 or, if no 

third 

of the loss or 

day after the daj 

to take 

of the handing over by 

by the operator 

was issued, in 



(3) If 

they 

be given to 

in a survey or inspection of the goods at the 

to the person entitled to take delivery of 

of loss or 

(4) In the case of ащ 

operator, the carrier and the 

give all reasonable facilities to 

of or damage to the 

to take delivery of the 

and tallying the 

Article 12 

LiaitatIon of actions 

(1) Any action under this Convention Is time-barred if judicial or arbitral 

proceedings have not been instituted within a period of two years. 

(2) The limitation period commences: 

places them at the disposal of» a person entitled to take delivery of them, or 

(b) In cases of total loss of the goods, on the day the person entitled to 

make a claim receives notice from the operator that the goods are lost, or on the 

day that person may treat the goods as lost in accordance with paragraph (4) of 

article 5, whichever is earlier. 

(3) The day on which the limitation period commences is not included in the 

period. 

(4) The operator may at any time during the running of the limitation period 

extend the period by a notice to the claimant. The period may be further extended 



(5) A recourse action by a carrier or another person against the operator may be 

instituted even after the expiration of the limitation period provided for in the 

preceding paragraphs if it is instituted within 90 days after the carrier or other 

person has been held liable in an action against himself or has settled the claim 

upon which such action was based and if, within a reasonable period of time after 

the filing of a claim against a carrier or other person that may result in a 

recourse action against the operator, notice of the filing of such a claim has bee 

given to the operator. 

concluded by an operator or in any document signed or Issued by the operator 

pursuant to article A is null and void to the extent that it derogates, directly or 

indirectly, from the provisions of this Convention. The nullity of such a 

stipulation does not affect the validity of the other provisions of the contract or 

document of which it forms a part. 

(2) Notwithstanding the provisions of the preceding paragraph, the operator may 

agree to increase his responsibilities and obligations under this Convention. 

tbe 

In the of this 

I to the to 

is to be had to its 

uniformity in its applicatif 

Article 15 

This Convention does not modify any rights or 

international convention relating to the international carriage of goods which is 

binding on a State which is a party to this Convention or under any law of such 

State giving effect to a convention relating to the international carriage of 





will 1 for 

York» 

by all States at 

30 April 1992. 

(2) This is subject to ratification, by the 

(3) This is open to accession by all States 

it is open for 

ire not signatory 

are to be 

^ t l c l e 19 

Application to territorial units 

(1) If a State has two or more territorial unite in which different systems of law 

are applicable in relation to the matters dealt with In this Convention, it may, at 

that this Convention is to extend to all its territorial units or only to one or 

more of them, and may at any time substitute another declaration for its earlier 

(3) If, by virtue of a declaration under this article, this Convention extends to 

one or more but not all of the territorial units of a State Party, this Convention 

ahall be applicable only if 

of business is located in a territorial unit to which the Convention extends, or 

(b) The services are performed in a territorial unit to 



(с) According to the rules of private international law, the 

transport-related services are governed by the law in force in a territorial unit 

(4) If a State makes no declaration under paragraph (1) of this article, the 

Convention is to extend to all territorial units of that State. 

Article 20 

Effect of declaration 

(1) Declarations made under article 19 at the time of signature are subject to 

(2) Declarations and confirmations of declarations are to be in writing and to be 

formally notified to the depositary. 

(3) A declaration takes effect simultaneously with the entry into force of this 

Convention in respect of the State concerned. However, a declaration of which the 

depositary receives formal notification after such entry into force takes effect on 

the first day of the month following the expiration of six months after the date of 

its receipt by the depositary. 

withdrawal takes effect on the first day of the month following the expiration of 

six months after the date of the receipt of the notification by the depositary. 



Article 22 

Entry loto force 

(1) This Convention enters into force on the first day of the month following 

expiration of one year from the date of deposit of the fifth instrument of 

ratification, 

(2) For each State which becomes a Contracting State to this Convention after the 

date of the deposit of che fifth Instrument of ratification, acceptance, approval 

or accession, this Convention enters into force on the first day of the month 

following the expiration of one year after the date of the deposit of the 

of that State. 

Article 23 

Revision and 

third of 

to apply to 

(1) At the request of at least one quarter of the States Parties, the depositary 

Contracting State to consider increasing or decreasing the amounts In article 6. 



(2) If this 

for signature, the 

first year after it 

after it 

within the 

into 

(3) The meeting of 

location of the next 

at 

of the 

if so, by 

(a) limits of liability in any ti 

(b) 

( c ) 

, liability 

(e) 

:e to 

level of 

delay in 

for of or 

if) of electricity, fuel and 

(5) by the by a ijorlty of its 

notified by 



within that period not 

at the time of the adoption of 

the depositary that they do not accept t 

been accepted in accordance with this 

Parties 18 months after its 

third of the States that 

by the Committee 

(8) A State Party which has not 

State denounces the p 

enters into force. Such 

î t s into force. 

by it, 

before the 

effect 

(9) 

18-month period for its 

State Party to this 

enters into force. A State which 

by any amendment which 

in accordance with paragraph (5) 

has not yet expired, a State which 

that period is bound by the amendment if it 

a State Party after that period is bounc 

in accordance with paragraph (7). 

(10) The applicable limit of liability is that which, in 

paragraphs, is in effect on the date of the 

ge or delay. 

with the 

Article 25 

¡enunciation 

(1) A State Party may denounce this Convention at any time by means of a 

notification in writing addressed to the depositary. 

(2) Subject to paragraph (8) of article 24, the denunciation takes effect on the 

first day of the month following the expiration of one year after the notificarlo 

is received by the depositary. Where a longer period is specified in the 

period after the notification is received by the depositary. 







EXPLOITANTS 





CONVENTION DES NATIONS UNIES SÛR LA RESPONSABILITE 

DES EXPLOITANTS DE TERMINAUX DE TRANSPORT 

DANS LE COMMERCE INTERNATIONAL 

PREAMBULE 

LES ETATS CONTRACTANTS : 

REAFFIRMANT LEUR CONVICTION que 1'harmonisation et l'unification progressives 

du droit commercial international» en réduisant ou en supprimant lea obstacles 

juridiques au courant des échanges internationaux, notamment ceux auxquels se 

heurtent les paye en développement, contribueraient de façon appréciable à 

l'établissement d'une coopération économique universelle entre tous les Etats, sur 

la base de l'égalité, de l'équité et de la communauté d'intérêts, ainsi qu'à 

l'élimination de la discrimination dans le commerce international et, partant, au 

bien-être de tous Les peuples, 

CONSIDERANT les problèmes créés par les incertitudes existant quant au régime 

juridique applicable aux marchandises faisant l'objet d'un transport international 

loraqu'elles ne sont pas sous la garde des transporteurs ou des chargeurs mais sous 

celle des exploitants de terminaux de transport dans le commerce international, 

SOUHAITANT faciliter la circulation des marchandises en établissant des règles 

uniformes concernant la responsabilité pour les pertes, les dommages et lea retards 

affectant cea marchandises lorsqu'elles sont sous la garde des exploitants de 

terminaux de transport et ne sont pas régies par le droit des transports découlant 

des conventions applicables aux divers modes de transport, 

SONT CONVENUS DE CE QUI SOIT : 

Article premier 

Définitions 

Dans la présente Convention ; 



a) Lea сеппез "exploitant de terminal de transport" ("l'exploitant") 

désignent toute personne qui, dans l'exercice de sa profession, prend en garde des 

marchandises faisant l'objet d'un transport international en vue d'exécuter ou de 

faire exécuter des services relatifs au transport en ce qui concerne ces 

marchandises dans une zone placée sous son contrôle ou sur laquelle elle a un droit 

d'accès ou d'utilisation. Toutefois, cette personne n'est pas considérée comme un 

exploitant dès lors qu'elle est transporteur en vertu des règles juridiques 

applicables au transport ; 

b) Lorsque les marchandises sont réunies dans un conteneur, sur une palette 

ou dans un engin de transport similaire ou lorsqu'elles sont emballées, le terme 

"marchandises" doit s'entendre également -dudit engin de transport ou dudit 

emballage s'il n'est pas fourni par 1'exploitant : 

c) Les termes "transport internacional" désignent tout transport dont le 

point de départ et le point de destination sont identifiés comme étant situés dans 

deux Etats différente lorsque les marchandises sont prises en garde par 

l'exploitant; 

d) Les termes "services relatifs au transport" couvrent des services tels 

que le stockage, l'entreposage, le chargement, le déchargement, l'arrimage, le 

tгimmage, le fardage et l'accorage; 

e) Le terme "avie" désigne tout avis donné sous une forme constatant les 

informations qui y figurent ; 

f) Le terme "demande" désigne toute demande faite sous une forme constatant 

les informations qui y figurent. 

Article 2 

Champ d'application 

1. La présente Convention s'applique aux services relatifs au transport 

concernant des marchandises qui font l'objet d'un transport international ; 

a) Quand les services relatifs au transport sont exécutés par un exploitant 

dont l'établissement est situé dans un Etat partie, ou 



b) Quand les services relatifs au transport sont exécutés dans un Etat 

partie, ou 

c) Quand, en application des règles du droit international privé» les 

services relatifs au transport sont régis par la loi d'un Etat partie. 

2. Si l'exploitant a plus d'un établissement, l'établissement à prendre en 

considération est celui qui a la relation la plus étroite avec les services 

relatifs au transport considérés dans leur ensemble. 

3. Si l'exploitant n'a pas d'établissement, sa résidence habituelle en tient lieu. 

Article 3 

Durée de la responsabilité 

L'exploitant est responsable des marchandises à partir du moment où. il les 

prend en garde jusqu'au moment où il les remet à la personne habilitée à en prendre 

livraison ou les met à sa disposition. 

Article 4 

Emission d'un de 

1. L
1

exploitant peut, et sur la demande du client, il doit, I son propre choix et 

dans un délai raisonnable ; 

a) Soit accuser réception des marchandises en signant et en datant un 

document que lui présente le client et qui identifie les marchandises; 

b) Soit émettre un document signé dans lequel il identifie les marchandises, 

en accuse réception, indique la date de cette réception et constate l'état et la 

quantité des marchandises dans la mesure ob ce peut être établi par des méthodes de 

vérification raisonnables. 

2. Si Г exploitant n'agit pas conformément à l'un ou l'autre des alinéas a) et b) 

du paragraphe 1, il eat présumé, sauf preuve contraire, avoir reçu les marchandises 

en bon état apparent. Cette présomption ne joue pas si les services exécutés par 



1'exploitant se limitent au transfert immédiat des marchandises d'un moyen de 

transport à un autre. 

3. Lea documents visés au paragraphe 1 peuvent être émis sous toute forme 

constatant les informations qui y figurent. Lorsque le client et 1
1

 exploitant sont 

convenus de communiquer électroniquement» ces documents peuvent être remplacée par 

un message d'échange de donnée» informatiques équivalent. 

4» La signature visée au paragraphe l peut fitre une signature manuscrite ou un 

fac-similé, ou une a u t h e n t i c a t i o n équivalente effectuée par tout autre moyen. 

Article 5 

Fondement de la responsabilité 

l. L'exploitant est responsable du préjudice résultant dee pertes ou dommages 

subis par les marchandises ainsi que du retard dans la remise des marchandises ai 

l'événement qui a causé la perte, le dommage ou le retard a eu lieu pendant la 

période durant laquelle l'exploitant était responsable dea marchandises telle que 

celle-ci est définie к l'article 3, à moins qu'il ne prouve que lui-même, зев 

préposés ou mandataires ou toute autre personne dont il utilise les services pour 

l'exécution des services relatifs au transport ont pris toutes les mesures qui 

pouvaient raisonnablement être exigées d'eux pour éviter ledit événement et ses 

t. Lorsque l'exploitant, ses préposés ou mandataires ou toute autre personne dont 

il utilise les services pour l'exécution des services relatifs au transport n'ont 

pas pris les mesures visées au paragraphe 1 et que cette carence a concouru avec 

une autre cause à la perte, au dommage ou au retard, l'exploitant n
1

est responsable 

que dans la mesure du préjudice résultant de la perte, du dommage ou du retard qui 

est imputable à cette carence» à condition de prouver le montant du préjudice qui 

n'est pas imputable à ladite carence. 

3, Il y a retard dana la remise des marchandises lorsque l'exploitant ne les 

remet pas à une personne habilitée à en prendre livraison ou ne les met paa i sa 

disposition dans le délai expressément convenu ou, à défaut d'un tel accord, dana 

émanant de ladite personne. 



4. Si l'exploitant ne remet pas lea marchandises à une personne habilitée à en 

prendre livraison ou ne les met pas à sa disposition dans un délai de 30 jours 

consécutifs suivant la date expressément convenue ou, à défaut d'un tel accord, 

dans les 30 jours qui suivent la réception d'une demande de remise des marchandises 

émanant de ladite personne, les marchandises peuvent Etre considérées comme perdues 

par 1 'ayant droit. 

Article 6 

Limites de la reaponsabilité 

1. a) La responsabilité de l'exploitant pour le préjudice résultant dee pertes 

ou dommages subis par les marchandises conformément aux dispositions de l'article 5 

est limitée à un montant équivalant à 8,33 unités de compte par kilogramme de poids 

brut des marchandises perdues ou endommagées ; 

après un transport par mer ou par voie d'eau intérieure, ou si elles sont ou 

doivent Être remises par l'exploitant en vue d'un tel transport, sa reaponsabilité 

pour le préjudice résultant des pertes ou dommages subis par les marchandises 

conformément aux dispositions de l'article 5 est limitée à un montant équivalant Ш 

2,75 unités de compte par kilogramme de poids brut des marchandises perdues ou 

endommagées. Aux fine du présent paragraphe, le transport par mer ou par voie 

d'eau intérieure comprend 1
1

 enlèvement et la livraison dans le port ; 

c) Lorsque les pertes ou les doomages subis par une partie des marchandises 

affectent la valeur d'une autre partie des marchandises, le poids total des 

marchandises perdues ou endommagées et des marchandises dont la valeur a été 

affectée est pris en considération pour le calcul de la limite de responsabilité. 

2. La responsabilité de l'exploitant en cas de retard dans la remise des 

marchandises conformément aux dispositions de l'article 5 est limitée à un montant 

équivalant à deux fois et demie les sommée dues à l'exploitant pour ses services en 

ce qui concerne les marchandises retardées, mais n'excédant pas le total dee sommas 

dues à l'exploitant pour l'ensemble des marchandises. 

3. En aucun cas, le cumul des réparations dues par 1'exploitant en vertu des 

paragraphes l et 2 du présent article ne peut dépasser la limite qui serait 



applicable en vertu du paragraphe 1 en cas de perte totale des marchandises pour 

lesquelles la responsabilité de Г exploitant est engagée. 

4. L'exploitant peut accepter des limites de responsabilité supérieures à celles 

prévues aux paragraphes 1, 2 et 3. 

Article- 7 

Recours judiciaires 

1. Les exonérations et limites de responsabilité prévues par la présente 

Convention sont applicables dans toute action contre l'exploitant pour les pertes 

ou dommages subis par les marchandises ainsi que pour le retard dans la remise dee 

marchandises, que l'action soit fondée sur la responsabilité contractuelle ou 

délie tue lie ou autrement. 

2. Si cette action est intentée contre un préposé ou mandataire de l'exploitant, 

ou une autre personne dont l'exploitant utilise les services pour l'exécution des 

services relatifs au transport, ce préposé ou mandataire, ou cette personne, s* ils 

prouvent avoir agi dans l'exercice des fonctions pour lesquelles ils ont été 

engagés par 1 'exploitant, sont habilités à se prévaloir dee exonérations et des 

limites de responsabilité que l'exploitant peut invoquer en vertu de la présente 

Convent ion. 

3. Sous réserve des dispositions de l'article 8, le montant total des réparations 

dues par l'exploitant et tout préposé ou mandataire ou toute personne visés au 

paragraphe précédent ne peut dépasser les limites de responsabilité prévues par la 

présente Convention. 

Article 8 

Déchéance du droit de limiter la responsabilité 

1. L'exploitant ne peut pas se prévaloir dee limites de responsabilité prévues à 

l'article 6 s'il est prouvé que la perte, le dommage ou le retard résulte d'un acte 

ou d'une omission de l'exploitant lui-míme ou de ses préposée ou mandataires commis 

soit avec 1'intention de provoquer cette perte, ce dommage ou ce retard, soit 

témérairement et en sachant que cette perte, ce dommage ou ce retard en résulterait 

probablement. 



2. Nonobstant les dispositions du paragraphe 2 de l'article 7, un préposé ou un 

mandataire de 1
1

 exploitant ou une autre personne dont l'exploitant utilise les 

services pour l
1

exécution des services relatifs au transport ne peut pas se 

prévaloir des limites de responsabilité prévues à l'article 6 s'il est prouvé que 

la perte, le dommage ou le retard résulte d'un acte ou d'une omission de ce préposé 

ou mandataire ou de cette personne courais soit avec 1'intention de provoquer cette 

perte, ce dommage ou ce retard, soit témérairement et en sachant que cette perte, 

ce dommage ou ce retard en résulterait probablement. 

Article 9 

Régies spéciales concernant les marchandises dangereuses 

Si des marchandises dangereuses sont remises à l'exploitant sans être 

marquées, étiquetées, emballées ou accompagnées des documente voulue, conformément 

à toute loi ou réglementation concernant les marchandises dangereuses applicable 

dans Le pays où les marchandises lui sont remises et si, au moment où il les prend 

en garde, l'exploitant n'a pas connaissance d
1

 une autre manière de leur caractère 

dangereux, il est habilité : 

a) A prendre toutes les précautions que lee circonstances peuvent exiger, 

y compris, lorsque les marchandises présentent un danger imminent pour les 

personnes ou pour les biens, à détruire ces marchandises, à les rendre inoffensives 

ou à en disposer de toute autre manière licite sans qu'il y ait matière à 

indemnisation pour leur détérioration ou leur destruction du fait de ces 

précautions ; et 

b) A se faire rembourser toutes lee dépenses qu'il a engagées pour prendre 

les mesures visées à l'alinéa a) par celui qui ne s'est pas acquitté, conformément 

à la loi ou la réglementation applicable, de toute obligation de l'informer que lee 

marchandises étaient dangereuses. 

Article 10 

Sûreté portant sur les marchandises 

1. L
1

exploitant a un droit de rétention sur les marchandises pour les frais et 

les créances exigibles liée aux services relatifs au transport qu'il a exécutés en 

ce qui concerne les marchandises pendant ou après la période durant laquelle il en 



est responsable. Toutefois, rien dans la présente Convention ne porte atteinte à 

la validité de tout arrangement contractuel élargissant les sûretés de l'exploitant 

sur les marchandises conclu conformément à la loi applicable. 

2. L'exploitant ne peut retenir les marchandises lorsqu'une garantie suffisante 

pour la somme réclamée est fournie ou lorsqu'une somme équivalente est déposée 

entre les mains d'un tiers désigné d'un commun accord ou auprès d'une institution 

officielle dans l'Etat où l'exploitant a son établissement. 

3. L'exploitant a la faculté, dans la mesure où il y est autorisé par la loi de 

l'Etat où se trouvent les marchandises sur lesquelles il a exercé son droit de 

rétention conformément aux dispositions du présent article, de vendre tout ou 

partie des marchandises afin d'obtenir les sommes nécessaires à la satisfaction de 

sa créance. Cette faculté ne s'applique pas aux conteneurs, palettes ou articles 

le transporteur ou le chargeur et qui portent une marque claire de leur 

propriétaire, sauf pour les créances de 1'exploitant nées du chef de réparations ou 

améliorations qu'il a effectuées sur les conteneurs, palettes ou articles 

similaires de transport ou d'emballage. 

4 . Avant d'exercer tout droit de vendre les marchandises, l'exploitant doit 

déployer des efforts raisonnables pour aviser de son intention le propriétaire des 

marchandises, la personne dont il les a reçues et la personne habilitée à en 

prendre livraison. L'exploitant rend compte de la manière appropriée du solde du 

produit de la vente après déduction des sommes qui lui sont dues et des dépenses 

raisonnables imputables à la vente. Le droit de vente s'exerce à tous autres 

égards conformément à la loi de l'Etat où se trouvent les marchandises. 

Article 11 

Avis de perte, de dommage ou de retard 

1. A moins qu'un avis de perte ou de dommage spécifiant la nature générale de la 

perte ou du dommage ne soit donné à l'exploitant au plus tard le troisième jour 

ouvrable suivant le jour où les marchandises ont été remises à la personne 

habilitée à en prendre livraison, cette remise constitue une présomption, sauf 

preuve contraire, que les marchandises ont été remises par 1'exploitant telles 

qu'elles sont décrites dans le document émis par lui en application de 



l'alinéa 1-b) de l'article 4 ou, si aucun document n'a été émis, avoir été remises 

en bon état. 

2. Lorsque la perte ou le dommage n'est pas apparent, les dispositions du 

paragraphe 1 ne deviennent applicables que si l'avis n'est pas donné à l'exploitant 

dans un délai de 15 joura consécutifs après le jour où les marchandises sont 

parvenues à leur destinataire final, mais en aucun cas plus de 60 jours consécutifs 

après le jour où les marchandises ont été remises à la personne habilitée à en 

prendre livraison. 

3. Si l'exploitant a participé à un examen ou à une inspection des marchandises 

au moment où elles ont été remises à la personne habilitée à en prendre livraison, 

il n'est pas nécessaire d'aviser 1'exploitant de la perte ou du dommage constaté 

durant cet examen ou cette inspection. 

4. En cas de perte ou de dommage certain ou présumé, 1'exploitant, le 

transporteur et la personne habilitée à prendre livraison des marchandises doivent 

se donner réciproquement toutes les facilités raisonnables pour inspecter et 

inventorier les marchandises. 

5. Aucune réparation n'est due pour le préjudice résultant d'un retard dans la 

remise des marchandises si un avis n'a pas été donné à l'exploitant dans les 

21 jours consécutifs suivant le jour où les marchandises ont été remises à la 

personne habilitée à en prendre livraison. 

Article 12 

Prescription des actions 

1. Toute action intentée en vertu de la présente Convention est prescrite si une 

procédure judiciaire ou arbitrale n'a pas été introduite dans un délai de deux ans 

2. Le délai de prescription court : 

a) A partir du jour où 1'exploitant a remis les marchandises ou une partie 

de celles-ci à une personne habilitée à en prendre livraison ou les a mises à sa 

disposition; ou 



b) En cas de perte totale des marchandises, soit Le jour où l'ayant droit 

si celui-ci est antérieur, le jour où l'ayant droit peut les considérer comme 

perdues conformément au paragraphe 4 de l'article 5. 

3. Le jour indiqué comme point de départ du délai de prescription n'est pas 

compris dans le délai. 

4. L'exploitant peut à tout 

délai par un avis adressé au 

un ou plusieurs autres avis. 

5. Une action récursoire peut être exercée par le transporteur ou une autre 

personne contre l'exploitant même après l'expiration du délai de prescription prévu 

aux paragraphes précédents pourvu qu'elle aoit exercée dans un délai de 90 jours 

après que le transporteur ou cette autre personne a été déclaré responsable dans le 

cadre d'une action intentée à son encontre, ou a réglé la créance sur laquelle se 

fondait ladite action et sous réserve que l'exploitant aoit avisé dans un délai 

raisonnable qu'une action a été engagée contre le transporteur ou cette autre 

personne qui peut entraîner une action récursoire contre l'exploitant. 

le délai de prescription prolonger ce 

Le délai peut être de nouveau prolongé 

Article 13 

Clauses contractuelles 

1. Sauf disposition contraire de la présente Convention, toute stipulation 

figurant dans un contrat conclu par un exploitant, ou dans tout document signé ou 

émis pat l'exploitant en application de l'article 4, est nulle et non avenue dans 

la mesure où eLle déroge, directement ou indirectement, aux dispositions de la 

présente Convention, La nullité d'une telle stipulation ne porte pas atteinte à la 

validité des autres dispositions du contrat ou document où elle figure. 

2. Nonobstant les dispositions du paragraphe précédent, 1'exploitant peut 

accepter d'étendre les responsabilités et les obligations qui lui incombent en 

vertu de la présente Convention. 



Article 14 

Interprétation de la Convention 

Pour V interprétation de la présente Convention, il sera tenu compte de son 

caractère international et de la nécessité de promouvoir l'uniformité de son 

application. 

Article 15 

Conventions internationales de transport 

La présente Convention ne modifie en rien lee droits ou obligations qui 

peuvent résulter d'une convention internationale relative au transport 

international de marchandises ayant force obligatoire dans un Etat partie à la 

présente Convention ou de toute loi d'un tel Etat qui donne effet à une convention 

internationale relative au transport international de marchandises. 

Article 16 

Unité de compte 

1. L'unité de compte visée à l'article 6 est le droit de tirage spécial tel qu'il 

est défini par le Fonda monétaire international. Lee montants mentionnés à 

l'article 6 sont exprimés dans la monnaie nationale d'un Etat suivant la valeur de 

cette monnaie à la date du jugement ou à la date convenue par lea partiee. 

L'équivalence entre la monnaie nationale d'un Etat partie qui eat membre du Fonds 

monétaire international et le droit de tirage spécial est calculée selon la méthode 

d'évaluation appliquée par le Fonds monétaire international à la date en question 

pour ses opérations et transactions. L'équivalence entre la monnaie nationale d'un 

Etat partie qui n'est pas membre du Fonds monétaire international et le droit de 

tirage spécial est calculée de la façon déterminée par cet Etat. 

2. Le calcul mentionné à la dernière phrase du paragraphe précédent doit être 

fait de façon à exprimer en monnaie nationale de 1'Etat partie la mime valeur 

réelle, dans la mesure du possible, que celle qui est exprimée en unités de compte 

à l'article 6. Au moment de la signature ou Lora du dépôt de leur instrument de 

ratification, d'acceptation, d'approbation ou d'adhésion et chaque fois qu'un 

changement se produit dans leur méthode de calcul, les Etats parties communiquent 

au dépositaire leur méthode de calcul. 



CLAUSES FINALES 

Article 17 

Dépositaire 

Le Secrétaire général de 1'Organisation dea Nations Unies est le dépositaire 

de la présente Convention. 

Article 18 

Signature, ratification, acceptation, approbation, adhésion 

1. La présente Convention sera ouverte à la signature à la séance de clôture de 

la Conférence des Nations Unies sur la responsabilité des exploitants de terminaux 

de transport dans le commerce international et restera ouverte à la signature de 

tous les Etats au Siège de l'Organisation, des Nations Unies, à New York, jusqu'au 

30 avril 1992. 

2. La présente Convention est sujette à ratification, acceptation ou approbation 

par les Etats signataires. 

3. La présente Convention sera ouverte à l'adhésion de tous les Etats non 

signataires à partir de la date à laquelle elle sera ouverte à la signature. 

4. Les instrumenta de ratification, d'acceptation, d'approbation ou d'adhésion 

seront déposés auprès du Secrétaire général de 1'Organisation des Nations Unies. 

Article 19 

Application aux unités territoriales 

1. Tout Etat qui comprend deux unités territoriales ou plus dans lesquelles des 

systèmes de droit différents s'appliquent dans les matières régies par la présente 

Convention pourra, au moment de la signature, de la ratification, de 1'acceptation, 

de l'approbation ou de 1'adhésion, déclarer que la présente Convention s'appliquera 

à toutes sea unités territoriales ou seulement à l'une ou plusieurs d'entre elles 

et pourra à tout moment remplacer cette déclaration par une nouvelle déclaration. 



2. Cea déclarations désigneront expressément les unités territoriales auxquelles 

la Convention s'applique, 

3. Si, en vertu d'une déclaration faite conformément au présent article, la 

présente Convención s
1

applique à l'une ou plusieurs des unités territoriales d'un 

Etat partie, mais non рае à toutes, la présente Convention n'est applicable qu'à 

condition î 

a) Que les services relatifs au transport soient exécutés par un exploitant 

dont l'établissement est situé dans une unité territoriale Jt laquelle la Convention 

s'applique; 

b) Ou que les services relatifs au transport soient exécutés dans une unité 

territoriale à laquelle la Convention s'applique; 

c) Ou que les services relatifs au transport soient régis, selon les règles 

du droit international privé, par la législation en vigueur dans une unité 

territoriale à laquelle la Convention s'applique. 

4. Si un Etat ne fait pas de déclaration en vertu du paragraphe 1 du présent 

article, la Convention s'appliquera à l'ensemble du territoire de cet Etat. 

Article 20 

Effet des déclarations 

1. Les déclarations faites en vertu des dispositions de l'article 19 lors de la 

signature sont sujettes à confirmation lors de la ratification, de l'acceptation ou 

de 1
1

 approbation. 

2. Les déclarations et la confirmation des déclarations seront faites par écrit 

et formellement notifiées au dépositaire. 

3. Les déclarations prendront effet à la date de 1'entrée en vigueur de la 

présente Convention à l'égard de l'Etat déclarant. Cependant, les déclarations 

dont le dépositaire aura reçu notification formelle après cette date prendront 

effet Le premier jour du mois suivant l'expiration d'un délai de six mois à compter 

de la date de leur réception par le dépositaire. 



4. Tout Etat qui lait une déclaration en vertu de la présente Convention peut à 

tout moment la retirer par une notification formelle adressée par écrit au 

dépositaire. Ce retrait prendra effet le premier jour du mois suivant L'expiration 

d'une période de six mois après la date de réception de la notification par le 

dépositaire. 

Article 21 

Aucune réserve à la présente Convention n'eat autorisée. 

Article 22 

Entrée en vigueur 

1• La présente Convention entrera en vigueur le premier jour du mois suivant 

V expiration d'un délai d'un an 1 compter de la date du dépôt du cinquième 

instrument de ratification, d'acceptation» d'approbation ou d'adhésion. 

2. Pour tout Etat qui deviendra Etat contractant à la présente Convention après 

la date du dépôt du cinquième instrument de ratification, d'acceptation, 

d'approbation ou d'adhésion, la présente Convention entrera en vigueur le premier 

jour du mois suivant l'expiration d'un délai d'un an à compter de la date du dépôt 

de 1'instrument approprié au nom dudit Etat. 

3. Chaque Etat partie appliquera les dispositions de la présente Convention aux 

services relatifs au transport concernant des marchandises prises en garde par 

l'exploitant à partir de 1"entrée en vigueur de la Convention à son égard. 

é t i o l e 23 

Révision et 

1, A la demande d'un tiers au moins des Etats parties à la présente Convention, 

le dépositaire convoque une conférence des Etats contractants ayant pour objet de 

réviser ou d'amender la présente Convention. 



2 . Tout instrument de ratification, d'acceptation, d'approbation ou d'adhésion 

déposé après 1'entrée en vigueur d'un amendement à la présente Convention sera 

réputé s'appliquer à la Convention telle qu'elle aura été amendée. 

Article 24 

Révision des limites de responsabilité 

1. A la demande d'un quart au moins des Etats parties, le dépositaire réunit une 

commission composée d'un représentant de chaque Etat contractant en vue d'augmenter 

ou de diminuer éventuellement les montants stipulés à 1'article 6. 

2. Si la présente Convention entre en vigueur plus de cinq ans après qu
1

elle aura 

été ouverte à la signature, le dépositaire convoquera une réunion de la Commission 

dans l'année suivant 1 ' entrée en vigueur. 

3. La réunion de la Commission se tiendra en même temps et au même endroit que la 

prochaine session de la Commission des Nations Unies pour le droit commercial 

international. 

4. Pour déterminer si les limites doivent être modifiées et, dans l'affirmative, 

dans quelle mesure, on tiendra compte des critères ci-après, déterminés sur une 

base internationale, et de tout autre critère jugé applicable ; 

a) La mesure dans laquelle les limites de responsabilité d'une convention 

internationale relative aux transports ont été modifiées; 

b) La valeur des marchandises manipulées par les exploitants ; 

c) Les coûts des services relatifs au transport ; 

d) Les primes d'assurance, en particulier l'assurance sur facultés, 

l'assurance responsabilité de 1'exploitant et 1'assurance couvrant les accidents du 

travail ; 

t desquels sont 

t de marchandises ou de 



E) Le coût de l'électricité, du carburant et des fournitures similaires. 

5. Les modifications sont adoptées par la Commission à la majorité des deux tiers 

de ses membres présents et votants. 

6. Aucun amendement visant à modifier les 1 imites de responsabilité en vertu du 

présent article ne peut être examiné avant 1'expiration d'un délai de cinq ans à 

compter de la date à laquelle la présente Convention a été ouverte à la signature. 

7. Toute modification adoptée conformément au paragraphe 5 est notifiée par le 

dépositaire à tous les Etats contractants. La modification est réputée avoir été 

acceptée à l'expiration d'un délai de 18 mois après qu'elle aura été notifiée, 

à moins que, durant cette période, un tiers au moins des Etats qui étaient parties 

au moment de l'adoption de la modification par la Commission ne fassent savoir au 

dépositaire qu'ils ne l'acceptent pas. Une modification réputée avoir été acceptée 

conformément au présent paragraphe entrera en vigueur pour tous les Etats parties 

18 mois après son acceptation. 

8. L'Etat partie qui n'a pas accepté une modification est néanmoins lié par elle, 

à moins qu'il ne dénonce la présente Convention un mois au moins avant que ladite 

modification n'entre en vigueur. Cette dénonciation prend effet lorsque la 

modification entre en vigueur. 

9. Lorsqu'une modification a été adoptée conformément au paragraphe 5 mais que le 

délai d'acceptation de 18 mois n'est pas encore expiré, tout Etat devenant partie à 

la présente Convention durant ce délai est Lié par ladite modification si celle-ci 

entre en vigueur. L'Etat devenant partie à la présente Convention après expiration 

de ce délai est lié par toute modification acceptée conformément au paragraphe 7. 

10. La limite de responsabilité applicable est celle qui, conformément aux 

dispositions des paragraphes précédente, était en vigueur à la date à laquelle est 

survenu l'événement qui a causé la perte, le dommage ou le retard. 

Article 25 

Dénonciation 

1. Tout Etat partie peut à tout moment dénoncer la présente Convention par 

notification écrite adressée au dépositaire. 



2. Nonobstant lee dispositions du paragraphe 8 de l'article 24» la dénonciation 

prendra effet le premier jour du mois suivant l'expiration d'un délai d'un an à 

compter de la date de réception de la notification par le dépositaire. Lorsqu'une 

période plus longue est spécifiée dans la notification, la dénonciation prendra 

effet à l'expiration de la période en question à compter de la date de réception de 

la notification. 

FAIT à Vienne, le d 

original, dont les texte» 

avril mil neuf 

, arabe, chinois, e 1, français et 

EN FOI DE QUOI les plénipotentiaires soussignés, dOrnent autorisés par 1 

¡rnements respectifs, ont signé la présente Convention. 









Статья 1 





2) Если оператор имеет более одного коммерческого предприятия, его коммерческим 

предприятием считается то, которое имеет наиболее тесную связь с транспортными 

услугами в целом, 

постоянное местожительство. 

Статья 2 

Оператор несет ответ 

до момента его 

•ь его. 

ть за груз с 

в 

его в свое вс 

Статья 4 

1) Оператор может, и по просьбе заказ
1 

в разумный срок, по с 

Ь) выдать подписа 

дату получения им груза и 

какой они могут быть устано 

, В 











2) Оператор не 

4) Прежде чем осуществлять любое право продажи /руза, оператор 

разумные усилия, с тем чтобы уведомить владельца груза, лицо, от которого 

получил его, и лицо, угтравомоченное принять груз от оператора, о намеченн 

продаже. Оператор обязан должным образом отчитаться относитель» 

связанных с продажей. Право продажи должно осуществляться во всех дру 

в соответствии с загоном государства, где находится груз. 

Статья 11 



Статья 12 

1) Любой иск на 

разбирательство на было начато в течение двух 

2) Срок исковой давности на« 

ание, получает от оператора уведомление о том, что rpyi утрачен, или в 

когда «то лицо может считать груз утраченным в соответствии с пунктом 4 статьи S, 

з ависимости от то го, что 

3) День, когда начинается срок исковой давности, не включается в этот срок. 



Статья 14 



Статья IS 

Статья 16 



ЗАКЛЮЧИТЕЛЬНЫЕ ПОЛОЖЕНИЯ 

Статья 17 

Статья 18 





Никакие оговорки не могут быть 

Статья 21 

Оговорки 

Статья 23 

и Я! 

1) сторон настоящей 

государств для 



Статья 24 

QftggÇWOTB 

1) По просьбе по 

должен созвать 

государств, по о 

сокращении с 

от 

четвертой части Государств-сторон 

в составе представителей Дого 

го государства, для обе 

в статье 6. 

об 

2) Если насто 

она бьша отгрьгга для по 

кие первого года 

вступит в силу спустя 

вступления в силу. 

того, как 

в 

3) 

с 

Cos 

Op 

проводиться во время и в 

Наций по праву торго 

4) при ус того, 

ься во 

» И 

да, то 

а) с которую 

Ь) ci "ь грузов, обрабатыв! 

с) с ь тран услуг; 

d) 

ответе; 

производстве; 

13 НОСОВ, в том 

в и страхоаани» от 

I грузов, с 

случаев на 

е) 

груза или з 

размер убытков, ви 

в его передаче; и 

за утрату not 

И стоимость электроэнергии, топлива и других производственных факторов. 



Статья 25 











LOS 

EN EL 

LOS ESTADOS CONTRATANTES, 

HAN CONVENIDO EN LO SIGUIENTE: 



Articulo 2 

Ambito de aplicación 



habitual. 



Artículo 5 

Fundamento de la responsabilidad 

resultantes de la pérdida» el daño o el retraso puedan atribuirse a tal 



o si el empresario las entrega o ha de entregarlas para que sean objeto de tal 

pérdida o el daffo de las mercaderías, con arreglo a lo dispuesto en el artículo 5, 

de peso bruto de las mercaderías perdidas o dañadas. A los efectos de este 

párrafo, el transporte por шаг o por viae de navegación interior comprende la 

c) Cuando la pérdida o el daifa de una parte de las mercaderías afecte al 

valor de otra parte, se tendrá en cuenta el peso total de las mercaderías perdidas 

o dañadas y de las mercaderías cuyo valor haya resultado afectado para determinar 

el límite de responsabilidad. 

mercaderías, con arreglo a lo dispuesto en el artículo 5, estará limitada a una 

en los párrafos 1 y 2 excederá del límite determinado en virtud del 



párrafo 1 por la pérdida total de las mercaderías respecto de las cuales se haya 

incurrido en esa responsabilidad. 



2. No obstante lo dispuesto en el párrafo 2 del artículo 7, el empleado o 

limitación de la responsabilidad establecida ea el artículo 6 si se prueba que la 

pérdida, el daño o el retraso provinieron de una acción o una omisión de ese 

pérdida, el daño o el retraso. 





para recibirlas, DO 





Artículo 14 

A r t i c u l o 16 



CLAUSULAS FINALES 



territoriales se aplica el Convenio, 

3. 51, en virtud de una 

a una о 

pero no a todas ellas, el 

a este artículo, el 

territoriales de un Estado Parte» 

a) si 

aplique el 

territorial a la 

b) sí los 

territorial a la 

el t 

c) si» 

una unidad territorial a la que se aplique el 

4. Si uo 

artículo, el 

al párrafo 1 с 

territoriales 

_20 

1. al artículo 19 en el 

a la ratifi 

la firma 

o la 

2. y las 

fe tario. 

3. vigor del 

la que el 

día 

la £í 

a la 



4. Todo Estado que haga una declaración conforme al artículo 19 podrá retirarla 

Este retiro surtirá efecto el primer día del mes siguiente a la expiración de un 

notificación. 

^tíciilo 22 

Entrada en viyar 

1. El presente Convenio entrará en vigor el primer día del mee siguiente a la 

23 

Revisión y 

1. El depositario convocará una conferencia de los 

revisarlo o enmendarlo si lo solicita al menos un tercio 



abierto a la firma» el depositario convocará una reunión de la Comisión dentro del 

3. La reunión de la Comisión se celebrará al mismo tiempo y en el mismo lugar 

que el siguiente período de sesiones de la Comisión de las Naciones Unidas para 

el Derecho Mercantil Internacional. 



f) Loe gastos de electricidad, combustible y otros servicios públicos. 

5. La Comisión aprobará las enmiendas por mayoría de dos tercios de sus miembros 

presentes y votantes. 

6. No se podrá examinar ninguna enmienda de los límites de responsabilidad 

propuesta en virtud de este artículo antes de la expiración de un plazo de cinco 

afios contados desde la fecha en que el presente Convenio haya quedado abierto a 

la firma. 

7. Toda enmienda aprobada de conformidad con el párrafo 5 será notificada por el 

depositario a todos loa Estados Contratantes. La enmienda se entenderá que ha sido 

aceptada a la expiración de un plazo de 18 meses contados desde que haya sido 

notificada, salvo que dentro de ese plazo al menos un tercio de loe Estados que 

eran Estados Partee en el momento de la aprobación de la enmienda por la Comisión 

hayan comunicado al depositario que no la aceptan. La enmienda que se tenga por 

aceptada de conformidad con este párrafo entrará en vigor para todos los Estados 

Partes 18 meses después de su aceptación. 

8. El Estado Parte que no haya aceptado una enmienda quedará no obstante obligado 

por ella, a menos que denuncie el presente Convenio a más tardar un mes antes de la 

entrada en vigor de la enmienda. Esa denuncia surtirá efecto cuando la enmienda 

entre en vigor. 

9. Cuando una enmienda haya sido aprobada de conformidad con el párrafo 5, pero 

no haya expirado todavía el plazo de aceptación de 18 meses, todo Estado que llegue 

a ser Estado Parte en el presente Convenio durante ese plazo quedará obligado por 

La enmienda si ésta entra en vigor. El Estado que llegue a ser Estado Parte 

después de expirado ese plazo quedará obligado por las enmiendas que hayan sido 

aceptadas de conformidad con el párrafo 7. 

10. El limite de responsabilidad aplicable será el que, de conformidad con los 

párrafos anteriores, esté en vigor en la fecha en que sobrevino el hecho que causó 

la pérdida, el dafio o el retraso. 



Articulo 





> а̂ЦИ 11 с.» ̂ iill LÁJj « И ü J l y . П l — J ^ ^ e J l ü ó ^ e ( b ) 

. -i 1- U jt lAj ^pJl jt-ijLjj 

Го IJ,LH>JI 

П ^LJoil ^ÍJ^J cJijf yj L J l i ü ^ l ¿JH»
 v
 jt > ХЛ

3
л JáJ (\) 

• 

" > n j - i l -1 « Г1 ¿UL^Ji ^ ( Л ) S j J u U l y j 4_. U tja_i S Let £ f ) 

iáij . oJÍ .¿Lk^i J^J» tjJLfi 3 «l-bii* ^ L U I ^ J U l Ó-. J / M
 Г>

*-И v-i 
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